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IN THE CENTRAL ADMINISTRATIVE TRISUNAL: HYDERABAD BENCH: 
- AT HYDERABAD 

ORIGINAL APPLICATION NO.1137 of 1993 

DATE OF JtJDGMEN'fllSth September. 1993 

BETWEEN: 

Mr. K.Krishna Mohan 	 .. 	 Applicant 

AND 

The Telecom District Manager, 
Anantapur-1. 

The Director General. 
Department of Telecom., 
New Delhi-i. 	 ,• 	 Respondents 

COUNSEL FOR THE APPLICANT: Mr. Krishna Devan, Advocate 

COUNSEL FOR THE RESPONDENTS: Mr. U.R.Devaraj, Sr. CGSC 

CORAM: 

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

HON'BLE SHRI P.T.THIRUVENGADAM. MEMBER (ADMN.) 

SUDGP4ENT 

(As per H0n'ble Shri P.T.Thiruvengadam. Member (Admn.) 

while 
The applicant j working as Telephone Operator in 

Anantapur Telephone Exchange,reF was selected as Phone 

Inspector in the year 1990. Prior to the appointment in the 

promotional cadre, he was directed to undergo Phone Inspector's 

training comprising theoretical training in 2i the Circle 

Telecom Training Centre, Kakinada during the period fenr 

28.1.1991 to 26.7.1991 and practical training in Penukonda 

from 27.7.1991 to 27.9.1991. The applicant states that he 

was not provided with the Boarding and Lodging facilities by 

contd.... 



To 	 / 

The Telecom District Manager, Aflantapur-]. 
Sc4rktit.ew-. /fflO"t'A. 

The Director General, Dept.of TelecomtLNew 11hi-1. 

One copy to Mr.Krishna Jvan, Advocate, CAt.Hyd. 
One copy to Mr.N.R.Lvraj, Sr.aSC.CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 
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the respondents in both thes4tp
not 

laCes. It is his. case that he 

has%been 'granted th dai1 ailowancefor the training period. 
4 	 ' 	 01 •  

This OA has been filed for a declaration that the applicant 

is entitled for the grant of daily allowance: for the pe theo-

retical training in CTTC. Ka]cjnàda and for the practical 

training in Penukonda. 

2. 	Heard Mr. N.R.Devataj, learned Senior Standing Counsel 
I 	 dt.9.9.93 

for the respondents. In a sindlar case filed, in O.A.No.757/931 

before this Bench, an order had been passed allowing the 

payment of the daily allowance for the period of 180 days 

for the periodical training and for a period of about 30 days 
for the prdccs'as 

etated therein, 
we pass similar order in this OA also. Accordingly, this O 

is disposed of with a direction that the applicant is 

entitled for the grant of .the daily allowance for the period 

of 180 days for the theoretical training at CTTC, Itakinada 

and for the practical training from 27.7.1991 to 27.9.1991 

at Penukonda. The bills have to be passed within three months 

from the date of receipt of this order, if they have already 

been submitted by the applicant. If the applicant so far has 

not submitted the bills, the: bills should be passed within 

three months from the date of receipt of the same from the 

applicant j-o4t4 P1, cp&'cJ 4tJJM;J-d 1k3- P'-dts M)h;o 1frS4cIqi.S 

3. 	The OA is ordered accordingly at the admission stage. 

No costs. 

& 1 - 

(p,T.THIRUvENGADAM) 	 (v.NEELJWRI ruo) 
MEMER(ADMN.) 	 . 	 VICE CHAIRMAN 

DATED: 15th September, 1993. 
Open Court dictation. 
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TYPED BY 	 ©MPARED BY 

CHECKED DY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYLERABAD BENCH AT HYDERABAD 

THE RON' ]2LE MR.JUSTICE V.NEELADRI RAC 
VICE CHAIRMAN 

AN 

THE HON'BLE MR.A.J\.GORTHI :MEMBER(A) 

AND\ 

THE HON'BLE MR.T.CJkNDR SEKI4AR REDDY I 	
ffiMBER( suit) 

AND 

Dated: 	 -1993. 

- OEWJUWMENT 

M.A./R.A./C.A. No 

in 

O.A.No. 	'31 

Adnj ted and Interim directions 
issu ci 

Allo ed. 

Disp sed of with directiofls 

Dimis? ed. 
Disrnibsed as withdrawn 

Etm4/ssed for default. 

Re jeêted/Or dered 

No order as to costs. 




